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Registratien T.A.No,558 ef 1987
(Urit Petitien Ne.2707 eof 1980)

Kamla Kant Dubsy AN B Applicant : oy,
Versus

Unien of India & Others ,..... Res pendents,

Hen.Mr.K.3. Raman, A.M,
Han,ﬁr,D.K.Ag;aual,J.N.

(By Hen,Mr,.D,K, Agrawal, J.M,)

This is an applicatien fer r-atnratiuq?lf =
Writ Petitien Ne.2707 ef 1980 registered as T,A,Ne,558/87 | —
in the Tribunsl against sn erder dated 2,5,1990 uhereby
the Writ Petitien waes dismissed lﬂlianUﬁtUEUE. The

erder dated 2,.,5,1990 reads as fsllous -

" In viauw of the affidavit of Shri Ganga Prasad
Srivastava, Sr,Supdt, of Pest Offices, Azamgarh
dated 27,10,88 te the effect that thes petitisner
has been put back en duty, the petitien has
beceme infructusus, - | |
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The petitien is accordingly dismissed as
infructuous witheut any erder as te coests ® I

The above erder is an erder en merits., The Writ Petitien
has not been dismissed fer default, In the circumstances,
an applicatien by way of revieu hid to be preferred

by the applicant if he wanted te challenge the correctness

Central \
of the erder, The provise te Rule 15 ef thélAdministrative|

Tribunal (Precedure) Rules, 1987 clearly lnyé.dﬁQn 25
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It is dismissad nccnrdinglya
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Dated the July, 1990,

RKM




